FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF VENUS GARMENTS (INDIA) LIMITED

SI. No. | PARTICULARS DETAILS
l. Name of corporate debtor VENUS GARMENTS (INDIA) LIMITED
2, Date of incorporation of corporate debtor 23" February, 1999
3. Authority under which corporate debtor is Registrar of Companies, Chandigarh
incorporated registered
4. Corporate Identity No. / Limited Liability CIN: U17117PB1999PLC022270
Identification No.of corporate debtor
5. Address of the registered office and principal office Rggistered &'wor k office a.ddress:
(if any) ofcorporate debtor Village Hussainpura, Opposite Hotel
Amaltas, G.T. Road (West), Ludhiana,
Punjab, India, 141005 i
6. Date of closure of Insolvency Resolution Process 22.07.2025
7. Liquidation commencement date of corporate debtor [22.07.2025
8. Name and registration number of the insolvency Name: CA Pramod Kumar Misra
professional acting as liquidator Registration No: IBBI/IPA-001/IP-
02669/2022-2023/14099
AFA valid upto 30.6.2026
0. Address and e-mail of the liquidator, as 5210232(?01421: City Phase -4, Gurgaon, Haryana
istered with the Board - :
E eI BTES S Email: capkmisra@gmail.com
10. Address and e-mail to be used for 5203 DLF City Phase -4, Gurgaon, Haryana
correspondence with the liquidator - 12_2002
Email:
Liquidator.venusgarments@gmail.com
11. Last date for submission of claims 21.08.2025

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench (Court I), has
ordered the commencement of liquidation of the M/s Venus Garments (India) Limited on 22
July, 2025

The stakeholders of M/s Venus Garments (India) Limited are hereby called upon to submit their
claims with proof on or before August 21, 2025, to the liquidator at the address mentioned against
item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims
submitted by such a stakeholder during the corporate insolvency resolution process under the
[nsolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016, shall be deemed to be submitted under section 38]

Place: Gurugram
Date: July 23, 2025

(S Ai/

For Venus Garments (Iﬁ&‘ifé)lelﬂted
Reg. No.: IBBI/IPA-001/IP-02669/2022-2023/14099
AFA Valid up to June 30, 2026




The Tribune Chandigarh & Punjab Edition (In English & Punjabi
Language) dt. 24-07-2025
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1.| NAME OF CORPORATE DEBTOR  |VENUS GARMENTS (INDIA) LIMITED

2. | Date of Incorporation of Corporate Debtor | 23rd February, 1999

STIH-=T
ASSd WH=ET
(feanrs2mt W3 Faguent §o3 nre fesh (Fegetsns Y

IIBHESH 2016 € ITABHS-12)
SaH granen (FEstnm) favifes © Aeaassar © fans fas
GEIKD <I=T fesss
i FrIUde F¥eT T & Ftaw granen (féstnm) favfes

3. | Authority under which Corporate Debtor | Registrar of Companies, Chandigarh
is Incorporated/Registered

4. | Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

U17117PB1999PLC022270

5.| Address of the registered office & principal | Registered & Work Office : Village Hussainpura,
office (if any) of Corporate Debtor Opposite Hotel Amaltas, G.T. Road (West), Ludhiana,
Punjab, India, 141005
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6. | Date of closure of Insolvency 22.07.2025 TE39d (AId I9) €T UIT HIHE Je® WHS3I™H, At 38 @He)
Resolution Process BfTeT, YA, 9793-141005
7. | Liquidation commencement date 22.07.2025 6. fearsant safe8us yin e J= o 3t | 22.07.2025
of Corporate Debtor — = =
7. |aeude Sues Tt fegetsns mgnrst st | 22.07.2025

8. | Name & Registration Number of Insolvency
Professional acting as Liquidator

CA Pramod Kumar Misra
Regn. No: IBBI/IPA-001/IP-02669/2022-2023/14099

9. | Address and Email of the liquidator
as registered with the Board

5203 DLF City Phase -4, Gurgaon, Haryana— 122002
Email: capkmisra@gmail.com

10.| Address and e-mail to be used for
correspondence with the Resolution
Professional

5203 DLF City Phase—4, Gurgaon, Haryana— 122002
Email: liquidator.venusgarments@gmail.com
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11.| Last date for submission of Claims 21.08.2025

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench (Court ), has ordered
the commencement of liquidation of the M/s Venus Garments (India) Limited on 22nd July, 2025

The stakeholders of M/s Venus Garments (India) Limited are hereby called upon to submit their claims
with proof on or before August 21st,, 2025, to the liquidator at the address mentioned againstitem No.10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims with the proofin person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

[In case a stakeholder does not submit its claims during the liquidation process, the claims submitted by
such a stakeholder during the corporate insolvency resolution process under the

Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)
Regulations, 2016, shall be deemed to be submitted under section 38] sdl-

Date : 23.07.2025 CA Pramod Kumar Misra
Place : Gurugram Liquidator for Venus Garments (India) Limited
Regn No.:IBBI/IPA-001/IP-02669/2022-2023/14099 | AFA Valid Upto: 30/06/2026
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AFA Valid Upto: 30.06.2026




